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THE ANDHRA PRADESH AGRICULTURAL
LAND (CONVERSION FOR
NON-AGRICULTURAL PURPOSES) ACT, 2006

Received the assent of the Governor on the 30» December, 2005 and the said
assent is hereby first published on the 2

"January, 2006 in the Andhra Pradesh
Gazette for general information:

[Act No. 3 of 2006]

An Act to Regulate the Conv
Purposes and For Matters Con
Repeal the Andhra Pradesh No

ersion of Agricultural Land to Non-Agl’icu“grz)l
nected Therewith or incidental There to an3
n-Agricultura] Lands Assessment Act, 1963.
Be it enacted by the Legislative
the Fifty-sixth year of the Repubj

1. Short title,

Assembly of the State of Andhra Pradesh 1n
€ of India ag follows:

(3) It shall *come into force on such date as the Government may, by
Notification, appoint.

2. Definitiong:—
In this Act unless the cont
(a) Agriculture means—
(i) the raising of any cro
(i) the raising of orchards; or
(iii) the raising of pPasture; or
(iv) Hay-ricks;
(b) “Agriculture lands” means lands used for agriculture;

(c) “Conversion» means change of land use from agricultural to non
agricultural Purposes;
(d) “Non-agricuityrq) land” means land other than Agricultural land;
(e) “Government” means the State Government of Andhra Pradesh;. the
() “Coliector” means the District Collector in whose jurisdiction o0
agricultural land for which conversion is applied for is situated and &

——

€xt otherwise requires,—

P or garden produce; or

Come into force 2-1-2006 vide G.0.Ms.No. 193, Revenue (LR), dt. 17-2-2006.
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. . . r or any other officer n ) he powers and
Colloes JOInt}qcr?ilzl'ZZtoby the Government to exe;c;1:t:1128 Acﬁ;
COltl’eCtort}feu;uzctions of the District Collectgr u?que Divisional Officer
perform . the Reve visional h
e cer” means, . risdiction the
&) “Revenue D”gsé;oc:;fgcg{ﬁor Asst. Collector mdwh?ilejsuany officer not
including Sub- fis situated and inc the
; art thereof is sit: wered by
bericultural land Orfaap Revenue Divisional Officer em?snctions of the
delow the ranke;‘;)ercise the powers and perform the
ent to : t: .
CR}:\\/,en:lr: Divisional Officer under this Ac Revenue Officer, in whose
o Officer” means the Mandal Rev f i situated, and
(R) .“quc?al.Reuenue ricultural land or a part theRrgoempowered by the
Jurisdiction the ag not below the rank of a M the functions of the
ncludes any Ofﬁc::cise the powers and perform
Government to ex

der this Act; i
ondal Revenue Ofﬁcercltlor:” means the Mandal Revenfu iz glt?l}::tz?;nd
) "Mandal Revenue Inspe ricultural land or a part thereo ional Officer to
i/hose jurisdiction the 2 wered by the Revenue DlVlI\S/[lamdal Revenue
includes any officer egldpc;)e Horm the functions of a
€xercise the powers a

Inspector under this Act; .
0) “Prescribed” means prescri

this Act; ) tion
(k) “Notification” means a“n°t¥ggz,, shal

Gazette; and the word “Noti e owner rent

« er” i : . ~ ay to f
) Occupier” includes: time being paying or habil«?l éosf ni,cture constructed.

) Any person for tg;e rent, for the land or, for
orany portiono ’

(ii) A rent-free occupant; o for
(m) “Owner” includes any per

d by Rules made by the Government under
ed Dy

blished in the Andhra Pradesh
plube construed accordingly;

he time being receiving or entitled to
e

uardian,
nt, trustee, g C

or as agen . tional
' hether on his owd accoul(i)tl; or for any religious, educa
receive, whe erson,

for the
. otherp icultural land or
manager or receiver, for aqult or profits fOr.the a§ rlscin respect of the lands
Or charitable purpose, ¢ such land and inclu emment or the Central
Structure constructed :imout py the State Gove

that have been lease

for any

Government

Government; d has been leased out by the

(i) alessee, if the lan . and hority and used
non-agricultural purpose; & d in the local aut

i is veste
(i) alocal authority, if the land is .

fol .

"3, Land use Conversion:—
; State s
N agricultural land o theermission o
Purpose, without the prior p

\
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K Come intq force with effect on and from
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. . n-
(2) An application for such conversion of the agricultural land for 'rtl}?in
agricultural purposes shall be made before the competent authorl

. i der
the form prescribed along with conversion '[tax] as specified un
Section 4.

(3) If the conversion ![tax] so paid as per sub-section (2) is found to beée;;
than the ![tax] prescribed under Section 4, a notice shall be issue it
the competent authority to the applicant within 30 days of the rec
of application intimating him the deficit amount.

: ce issued
(4) The applicant shall pay the deficit amount indicated in the notice IS:tlfce-
under sub-section (3) within fifteen days of the receipt of such n

cy ut
(5) In case no intimation is received by the applicant within 30 days atbct)he
the deficit payment of conversion ![tax], it shall be deemed tha
amount paid is sufficient for the purpose.

(6) The conversion permission requested for shall either be issued, TeJeCtzg
in full or part by the competent authority within sixty days after 'S:;'lin
request is received in the office of the competent authority or wi be
thirty days after the receipt of the deficit amount as the case mayt'or;
provided that such requests are rejected, the reasons for such l'leC 1
shall be recorded in writing and communicated to the applicant:

. . . . oy ime
Provided that, if no érder is passed on such request, within the ti

ve
prescribed in sub-section (6), the required permission shall be deemed to ha
been given.

CASE LAW | tand
Sections 3 and 7 (a) : Object of the Act - To regulate conversion of agricultura

: te's
for non-agricultural use and prescribe and recover NALA. Act not applicable to ,frghna
acquisition of land. R. Veerq Raghava Prasad and others v. District Collector,

District at Machilipatnam

and another 2008 (2) ALT 136,
Sections 3 and 7 (a)

e . main
: Acquisition of land by State — The power of eminent di(t)ed by
inhered in the State under L.A. Act, 1894 is in no way curtailed, controlled or lim

Act,
ltural Land (Conversion for Non-Agricultural Purpos'g(:'tsr)ict at
2006. R. Veerq Raghava Prasad and others v. District Collector, Krishna Di
Machilipatnam and another 2008 (2) ALT 13e.

ment
A-P. Urban Areas (Development) Act, 1975 - Grant of layouts by Urban Developm®
Authority under the Act of 197 i ici

clearance/permission under the said Act as a

/ y e2
However, if the land has been Put to non-agricultural use before coming into force of tl;ratiorl-
Act, such clearance/permission shallnot be insisted as the Act is not retrospective in op .

Both the 2006 Act and 1975 Act operate in

. her .
promotion and development of Urban areas while 2006 Act places restrictions on thtli7 :;1; U
land irrespective of its location. K, Satyananda Patnaik and others v. Hydera
Development Authority, rep. by its Vice-Chairman, Hyderabad 2010 (5) ALT 453.

/

1. Subs. for the words “fee/fees” substituted by A.P. Act 16 of 2012,
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icultural land is converted
i fland use - If Agricu . ted
. 0: Conversion ® issi only can be impose
Int ) aans N 61 ax;d 1 se without prior p.ermxssuonl, gnean Czal e
0. nomagncglmra ‘ ql)o d by Governmert |3 nqt.lgga [ Moo trate and Sub Collector,
Ltd r;\% Pozse"slglon ozsu,‘f shcz?leral Manager v. Sub Divisional Magts
» Yew Delhirep., by

6) ALT 430.
4sifabad, Adilabad District and others 2007 :on 1[tax]:—
collect convers is Act, every owner or
4. Powgr to levy ang from the date of commencement of t:::sion \(tax] for non-
(1) With effect on an ‘e land shall have to pay a con O e Land i arens
occupier of agt’lcultl; 2t the rate of 2(9%] of the bats,xct;/;e
: 0SE€Ss, ime to .
agrlcultléx;a;gggd by the Government frﬁ?r;lliznd in the areas covered under
as may ier of agricu isakhapatnam Municipal
*[Provided that the owner or 0CCUP ion, Greater Visakhap ;
i Corporation, ay a conversion tax
Greater Hyderabad Mu%‘cﬁilnicipaﬁ Corporation, shgllsfil:t"z lﬁ)epo fythe land |
OTPoration and Vijayawa as at the rate of 5% of the ?th land shall be fixed in such
N gy gricultural puI'POfS :hi’s gection, the basic value of the
(2) For the purpose 0 )
manner as may be prescribed.

ert agr
S. Authority competent to cOnY d by the Government in this
— tified by iy . : Stor
The RpurposeD‘ isional Officer or any Ofﬁcerftfh:i:r?ds situated within his territorial
evenue Divi to

i -agricultural
r, in respect ol ose to non-agricu
be:laéf shall be competent th 1:;—?; "ise from agricultural purp
I8diction, conversion o

purIDOSe.

jcultural land for non-agricultural

CASE LAW icultural land for non-agricultural
ion of an agrt eas. Itisadifferent
. e the conversion ell asurban areas.
Pu poe 2006 Act is intended o l;gl“:?l:e lands situated mmraldiz“;,urposes. A perusal of the sami
TPOses. That Act operates, Vis- ,"g does not reflect the mtex:h ority hasno option, whatever, exce;t,
Alter that the Act in its operatio tis paid, the concerned au enerating devise, than the one, to
eoses that, ifa stipulated arnourlAct turned out to be a mong); gto other uses. Once the agthong
a¢cord permission. In a way, the Act t icultural l«;tann d the matter ends there, and it would
! : ial, or any s
. idential, commercial, C
; industrial, res! nt Authority, rep. by its
land is put to 1n bad Urban Developme
others v. Hydera

2010 (5) ALT 453.

2t all be concerned, whether th(:zd
v €T use. K. Satyananda Patnaik a
lce"c"lai’man., Hyderabad and others

: without
6. Penalty:— on-agricultural purpose

d
been put to BT he land shall be deeme
(W 1f any agriculrural. oo ; hsa :equired under Section 3, the

obtaining the permission a n-agricultural purpose.

i i hall
to have been converted into no the competent authority s

ton, the said
(2) Upon such deemed conversio o

ion ![tax] :
ve the conversio ribed.
impose a fine of 50% over an(i?: Zuch manner as may be presc

i i d under
-and specified under Se(;'t:ﬁnland shall pay the fine so impose
(3) The owner or occupier of the

be prescribed.
sub-section (2) in such manner as may b€ P

12. -5-2012.
: P. Act 16 of 20 tte, dt. 14
l' SubS for the words "‘fee/fees" Substltuted by A blished in the A_P GaZe

12. Pu
€ figures“10%” subs. by A.P. Act 31620f 20
OViso inserted by A.P. Act 16 of 2 .
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(4) Any '[tax] or penalty which remains unpaid after the date sfpfeciﬁed uhnd;; ;ﬁ:’a
sectior1 (2) for payment, shall be recoverable as per the provisions of the
Pradesh Revenue Recovery Act, 1864.

7. Aet not to apply to certain landg:—
Nothing in this Act shall apply to—
(a) Lands owned by the State Government;

s

(b) Lands owned by a local authority and used for any communal purpose
so long as the land is not used for commercial purposes;

(c} Lands used for religious or charitable purposes; . ditional

(d) Lands used By owner for household industries involving tra
occupation, not exceeding one acre;

) ment
(¢) Lands used for such other purposes as may be notified by the Govern
from time to time;

i) Lands used for Aquaculture,

Dairy and Poultry.]
8. Appeat:— e an
Any person aggrieved by an order of the Revenue Divisional Officer may {1
appeal before the Collecto

licant.
r within sixty days of receipt of such order by ﬁhe appitt.

) CASE LAW £ Government

Preservation oftanke: Section 8 - Itisthe obligation ofthe concerned Departmentso d th
to preserve the tanks and to see that no part of tank bed is allotted or assigned an
constructions aremade therein. Paryava

g Meda
rana Parirakshana Samithi, Gajwelv. District Collector,
and others; 2013 (3) ALT 70 = 2013 AL (Rev.) 182.

9. Act to Override other Lawsg:—

The N or any
consistent therewith contained in any other law for the time being in force, rder O
Custom or usage having the force of law or contract or judgment decree or 0
a court or any other authority.

10. Power to give directions:—

t
. . mpeten
For the burpose of giving effect to the Provisions of this Act it shall be comp
for the G

officers
overnment to issue such directions as they may deem fit to any
authority or persons subordinate to the Government.

11. Bar of Jurisdiction:—

. suit,
Save as otherwise expressly provided in the Act, no Court shall ?ntertalffl_?il:yx[tax]
or other proceeding to set-aside or modify, or question the validity of de lrpasse
under Section 3 or fine imposed under Section 6, or order or decision made '21 respec
by any officer or authority under the Act or any rules made there under, or1

of any other matter falling within its scope.
12. Protection of action taken in good faith:— t any

. . ins
No suit, prosecution or other legal proceedings shall be instituted de?tms Act
person for anything which is in good faith done or intended to be done un
or under the rules made thereunder.

e

1. Subs. for the words “fee/fees” sﬁbst.itut

ed by A.P. Act 16 of 2012.
2. Ttem (f) inserted by A.P. Act 16 of 2012,
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o Fower to remove difﬂc““ltie?;—t to the provisions of this Act, the
. : 1 1 in elliec h
o:;f any dlt;ﬁculty ;‘13::(12 ?;V thge Andhra Pradesh Gazette make suc
ernment may

apl 'ear ! .
isi i i lth the purposes : .

14, to make rules:— . .
(1) P'I?: e(; oernment may by notification make rules for carrying
e Gov

is Act. .
urposes of this . . it is made,
o any of the I:)de under this Act shall 1mmed1at§gt2ft§{' i e
N Lvery Rule rrlat;he Legislative Assembly of the ion immediately
be la}1d before.f it is not in session, in the 'S;an 2y be comprised
?eﬁswp alfici ;tot al period of fourteen days :::1(; and if before the
ollowing, fo ' ssive ses s )
. . two succe L ; the session
' one .sessmntiq Ors:;sion in which it is sio lal‘:es;'n making any
Cxpiration of 1 ?;ving the Legislative Assembgﬁfmle the rule shall
[mmediately i:o tcl)'le rule or in the annulment o atn nulmént is notified
modification in | diﬁcation or
h the mo d annulled as the
from the date on whic ified form or shall stan
: h modifie ification or annulment
have effect only in suc that any such modifica )
: usly done
hid bl? S(; gl?ggzll?; to the validity of any thing previously
shall be withou

under that rule.

15. Repeal of Act 14 of 1963:—

(1) The Andhra Pradesh Non-Agricul
is hereby repealed.

tural Lands Assessment Act, 1963

(2) Upon such repeal,- a Pradesh G
(@) the provisions of Section 8 of the Andhr

Act, 1891 shall a'lpply’ ears from individuals/ institust;:;l:nltlrfcetf
() all the outstanding arlr\Jon-Agricultural Lands A'SS?A‘ sment At

the Andhra Pradesh of commencement of thlsdeSh Peoenie

1963 as on éh ; tlc‘llzt;rovisions of the Andhra Pra

recovered under

Recovery Act, 1864.

eneral Clauses
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ANDHRA PRADESH ACTS, ORDINANCESAND
REGULATIONSEtc.

The following Act of the Andhra Pradesh Legislature, received
the assent of the Governor on the 10th May, 2012 and the said
assent is hereby first published on the 14th May, 2012 in the Andhra
Pradesh Gazette for general information.

ACT No. 16 OF 2012.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH AGRICULTURAL LAND (CONVERSION
FOR NON - AGRICULTURAL PURPOSES) ACT,
2006.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty-third year of the Republic of India as
follows:-

[1]
A.364
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Short
titleand
Com-
mence-
ment.

Amend-
ment of
Section

Act 3of
2006.

Amend-
ment of
Section

1. (1) This Act may be called the Andhra Pradesh
Agricultural Land (Conversion for Non-Agricultural
Purposes) (Amendment) Act, 2012.

(2) Section 3 shall be deemed to have come into
force with effect on and from the 2nd January, 2006 and
the remaining provisions shall come into force on such
date as the Government may, by notification, appoint.

2. In the Andhra Pradesh Agricultural Land (Conversion
for Non-Agricultural Purposes) Act, 2006 (herein after
referred to as Principal Act) in section 4,-

(1) in sub-section (1) for the figures “10%", the
figures “9%" shall be substituted;

(2) after sub-section (1), the following proviso, shall
be added, namely,-

“Provided that the owner or occupier of agriculture land
in the areas covered under Greater Hyderabad Municipal
Corporation, Greater Visakhapatnam Municipal Corporation
and Vijayawada Municipal Corporation, shall have to pay a
conversion tax for non-agricultural purposes, at the rate of
5% of the basic value of the land.”.

3. In section 7 of the principal Act, after item (e), the
following item, shall be added, namely,-

“(f) Lands used for Aquaculture, Dairy and Poultry.”

4. In the Principal Act, for the word “fee/fees”, wherever
it occurs, the word “tax” shall be substituted.

A.SHANKAR NARAYANA,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD.

2012
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the

Governor on the 11" January, 2018 and the said assent is hereby first published on the
12t January, 2018 in the Andhra Pradesh Gazette for general information :-

ACT No. 13 of 2018

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
AGRICULTURAL LAND (CONVERSION FOR NON- AGRICULTURAL
PURPOSES) ACT,2006.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Sixty-eighth

year of the Republic of India, as follows:-

15 (1) This Act may be called the Andhra Pradesh Agricultural Land (Conversionfor  short title and
Non-Agricultural Purposes) (Amendment) Act,2017. commencement.
(2) It shall come into force on such date as the State Government may, by
notjfication, appoint.
2. In the Andhra Pradesh Agricultural Land (Conversion for Non-Agricultural = Amendment of
: ot 2 . section 3,
Purposes) Act, 2006 (herein after referred to as the Principal Act), in section 3,- Bt i s ot
(1) in sub-section (1), for the words, “permission of the Competent 2006.
authority”, the words “payment of Conversion Tax to Government”, shall
be substituted.

(2) for sub-section (2), the following shall be substituted, namely,-

“(2) An intimation of payment of Conversion Tax along with acopy of the
challan/receipt shall be sent to the Competent authority. Such intimation
shall be sufficient proof for payment of Conversion Tax and no separate
order shall be required to be passed by Competent authority in the matter
except where proceedings are initiated for deficit payment of Conversion

2%

Tax.”.

[1]
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(3) In sub-section (3), for the expression, “sub-section (2)”, the
expression, “sub-sections (1) and (2)”, shall be substituted.

(4)  sub- section (6) along with the proviso, shall be omitted.

Amendmentd 3. In section 4 of the Principal Act,-
section 4.

(1) in sub-section (1), for the expression, “9%”, the expression “3%” shall be
substituted.

(2) in the proviso to sub-section (1), the words “Greater Hyderabad
Municipal Corporation,” shall be omitted and for the expression, “5%”,
the expression, “2%" shall be substituted.

Amerdment of 4, In section 5 of the Principal Act, for the words, “order, in respect of the lands

i situated within his territorial jurisdiction, conversion of land use from agricultural - purpose
to non- agricultural purpose” the words, “issue notice under sub-section (3) of section
'3 and impose fine under sub-section (2) of section 6.”, shall be substituted.
Amendment of 5. In sub-section (1) of section 6 of the Principal Act, for the words, “obtaining
section 6.

permission”, the words, “Payment of Conversion Tax”, shall be substituted.

Amendment of 6. In section 7 of the Principal Act, after item (f), the following item, shall be

section 7 added, namely,-

“(g) Lands allotted to the Andhra Pradesh Industrial Infrastructure Corpora-
tion (APIIC).”.

DUPPALA VENKATARAMANA,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing, at A. P. Legislative Assembly Printing Press, Amaravati






